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li\.'\\|:|-31:‘ I (| \tM> shall \\'llll\ .i~. Link MMs to each other and so forth, as per the table below:E\-5 %
\ we - ~ ; --v--~'--we . ‘K. l, _ lC0urt l _ ' i °‘"”_ If?“ FM.‘ ,. ,,| \lM> mo. ‘ LName of MMs _iN0_

___>_>_s_: __l__~ I _ _ . __ M _ A _,___._-_ ._.. _____.l
~ -t \.im I il.| . I tl l\’ll\'l (M(fl)) I J4 \-->- Ms. Sonika, Ld MM-()4 ' 32

_, ‘ _ _ _ _ __ ‘____ __,____,____.___-¢--._-- —-* —--—-1i-i“‘“"“"“i“*ii";

=Wn{?"*.?“l"“."";"'MM 403 <--> Sh.Arvln(l Dev, Ltl MM-Oi I 26
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‘ "i:1t.|l hllllt (.0111!) I

\'t a hh.t_\a l\'.i_t11. l4(1I l\'ll\'l-O5 i 03 <--> _iSh. Bhanu Pratap Singh, Ld. MM—OZ l l_1_3_

. Ms. Shazacli I-Ialima Sadiya. Ld MM 24
’_'_" <"’ (Mal1ilztC0url—O2) y i\i\
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\l~ r{i~'.liil\t15|-|\'.1$lJ\'.;1, l,(l. MM _ <__> MS. Pooja YMMV’ Ld. MM (N IA“) 20
‘\!(I%. Lil unit-Ill) § L t. . , _ . .. .....__,_______ -
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wt '{1\llii\.t .\l'l\’d§ltl\'Li, l..d. MM 3 l Ms. I(avit§t__Bist. l..cl‘__MM__(NIACt 407
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:~-t .,:>~o|ire or non-availability of the undersigned or her being on leave or otherwise busy with the
.- .,et.i.ni\~t~ woik, the judicial work of the court of the Undersigned, shall be looked after as

:ll:lql\\ -.‘-

, - ..»<-- -- -- --7 _ l 7 --\

5.Nu. 2 Days of the Month ¥ Judicial Officers
1 _ i" to 10"‘ Sh. Arvind Dev, Ld MM-01
2 11"‘ to 20"‘ 7Sh. Bhanu Pratap Singh, Ld. MM-02
3 1“ to 31*‘ y iSh. Divyam Lila, Lcl MM (MCD)___,.4 l\.. l,\____.:_.__.___

n -_-_|5t' ui absence due to leave, as per table he/she shall look after the judicial work of the undersigned
1 ' ..t - .nL' ol nhsente of all of above-mentioned Link MMs, the judicial work of the undersigned shall

' l ' ».u...-it .1l|e‘rl)_\‘ the Duty MM of that day.

.:t .i£>~-~:.t e or non-availaibilty or being on leave or otherwise busy with court work, the
-\(linilIi\lrL1llVt‘ work of the undersigned shall be looked after by the Ld. ACMM and in the absence
.; I 1;. \i .\‘1.\'1. the work of the undersigned shall be looked after by the Duty MM of that day.

- - - 1'-‘."ill t_- or nun-availability of the Ld ACMM or her being on leave or otherwise busy with the
uilllll."t*.l5»|ll\/‘L’ work the judicial work of the court of Ld. ACMM, shall be looked after as follows:-

'\

5. No. t Days of the Month I if Judicial Officers l
.._,__,_l_._._

I 5 1*‘ to 10"‘ Ms. Sonika, Ld. MM-O4
. . . ..i..-__.,...-.._ _ . _

2 i l1"‘ to 20"‘ Ms. I-limanshi Tyagi, Ld. MM-03

‘l A21“ to 31*‘ Sh. Arvind Dev, Ld MM-01

Hi cnsu ll absence due to leave or otherwise of Ld. Link MM, the next following Ld. MMs as per
nlllil/E’ table shall look alter the judicial work of Ld. ACMM and in case of absence of all of above-
mentioned i..ink MMs, the judicial work of the Ld. ACMM shall be lookecl alter by the Dut MM of
mi! data
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;.\ ll\‘I‘i\'\\‘l .iii\- l tl. MM is on leave or busy in remand proceedings in hospital etc. or is not available
.:nt- 'u .lt!\ ituisnit. lil.\'llt‘l \\nl‘lt shall he looked alter by Ld. Link MM shown ttlsillllitl lll5/ll" "*"""~' l“
tn.‘ .I;i|lt1\llt‘ tnlnnin. ln (‘,l.§(‘, both the said Ld. MMs are on leave or not available, the l..d. MM whose
.- l"'\‘ l\ l)lt‘lllltit'll‘(l iinmt~tliait~lv below the name of l.t:l. MM concerned, shall work as next Link MM
ti--l slltlll look .ittt~r tht- worlt ol the court of l.tl. MM whose name finds mentioned above his name. ln

;‘\t‘ll the tit-\t t ink MW int-ntioned itninediately below the name ol the concerned MM is on
;--.i\ -- "ll not .t\.iil.ihlt- Ullt(’l'\\'l5Q, l.tl. MM whose name linds mentioned immetlialely below tltercaltcr
»ii.tn ttottt as the nc\t Link MM lor such pt-riotl and so on & so lortli. The two l.d. MMs int-ntioned in
l:'\z lirlil/flllltll llllt‘ shall he deeined to be Ld. MMs placed immediately below the two MMs
lllt‘IlllU|1t‘ll Ill ll1l.‘ltlSl horizontal lint» in the roaster lor above purposes.

It-. ltl‘~l‘ more than three Ld. MMs are on leave and the work of more than two courts is required to be
.t.»i~.t- h\ tlll\‘ l.d. MM. then it should be brought to the notice of the undersigned immediately who
..~..ilt .it~iiiii the itoilt to any other Ld. MM to pass appropriate orders.

tr: th.- .l|l|1ll(d(l()I\\ tui can-_vtitg out inquest proceedings shall be placed directly before the Ld. Duty
.\t\t. tthn shall iiiitiattt the Séllfil proceedings. tinder intimation to the undersigned. lite Ld. Duty MM
out; pi-tit ttt-tl lor inspettion of the body of the inmate on the same day, either before holding court or
t\llt‘l toutt huttrs. The Ld. Duty MM shall himself carry out inquest proceedings forthwith. ln case, any
tltlittlllls ls being lktct-cl, the application shall be placed before the undersigned or in his absense
l1t-l.)i't' the l.tl. .~\(L.\-l M for assignment to any Magistrate.

tht t ink MM besides fixing dates will also do other miscellaneous work including recording of
-_-t l-1l(‘ll( l‘ oi the court on leave. except passing final judgments, depending purely on the availability of
..lllt‘ .inti voltime oi work fixed in their courts.

t‘-\l The Link t\tlM shall first come to the cottrt of Ld. MM on leave, personally deal with the
tli.lllt‘l li.~.tt-tl. (llS[7U!~t? of misc. applications and then start the work of his/her own court.

-"lit in order to avoitl delay in regulating the court work, tlte Ld. ACMM/MMs shall issue
Nl\ll'lll'll!?!‘l\ inal-ting it the responsibility oi‘ their respective Reader/Ahlmads/Stenos (in that order) to
tin-natt» Ill \~.'I'llil1jJ, to the office of undersigned by 10.00 /-\M positively, on the datewhen presiding

-ttttt er happens to he on leave or absent. ' > N U

~' ‘t.) ln .in_v case, the Link MM shall commence work in the concerned court when Presiding
. ttttthi IS oti leave by l0.30 Aivl, in case where a particularjudiclal officer is expected to work as Link
.\'l M in ntore than one court on a given day, ht? shall suitably instruct the reader of such other court to
!lIltl|‘!Ti the litigants and members of the bar about the time when the Link Magistrate would be coming
-4. \llt l'l other court. (refer circular No. 5958-6040/CMM dated 19.7.1999).

xii;-lit.itit>ii lor Stateineitt Llrs 164 Ci'.P.C., the applications for TIP of accused persons or of case
.ni;it-rt». lor fll'L‘l'ltll't'lli(ll1 oi inventories under Copyrights Act, Trademarks and other similar Acts, lor

, 'l'\:',l;|[)ll it-st. fur Voice Samples, lor specimen signatures/handwritings, etc. shall be made over by
. \t|\ls tiaviiip, jtlI'lSlllt.ll(Jll over the area to which it pertains, such applications shall be made by the
..rt».i \»t.\.-t to the next link MM as per link roster by name. "

-.>1~\,t ll the area MM is on leave or absent for above said reasons, his/her link MM or in case of
..t~st-ntt- ttvt-it ol latttr. liis/lici' next MM shall deal with the application in the same manner deeming it
~ lltl‘-'l' hi-eii made over to him lormally in terms of direction. For removal of doubts, it is clarified that

= -at t- ~..ttt.'iiioiis, lllfllldl inaking over sh.-ill not be necessary nor awaited by the link MM (as the case
I73-I» ilt'l vthti shall piott-etl to record the statemeiit under section 164 Cr.P.C. or conduct Tll’ etc.

tn,» t. pull tiny éllll)ll(.‘i'lll0ll being made over by name in terms of above direction or receipt of such
i,>plit.ittoit by the litik MM or next link MM (as the case may be) in situations mentioned here in

.thnvv. the l..d. MM in question shall ordinarily be herself/himself responsible for disposal of the

.i;rtnt .i:ion. except for special reasons, which shall be recorded, in which event the application shall be

.|ttt--" tt-ti to he put tip lor necessary directions before the undersigned.

tttt l All MM‘s are directed to dispose of the application u/5 164 Cr.P.C. assigned to them preferably
Isl‘ lllt' $tlll’l[' date or lor the special reasons to be recorded, on the earliest subsequent date in ct ~e an

I
\l_lf'-illllll('lll l)l.’Hlllll'H imperative.
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-~»i l'-Til-,l\ll\-I . ... , . _ _ __ _. .. . . ..ll ill lllVl lllli ii..ii<i liu.iit| ltll lllt purpost of itcoiding Ill’ oliuveniles, IIP of
- = -* -'i'- tin--. .iiitl ll‘\ iiitllllfl til '~l.llt‘l‘llt‘lll ti/s ltitl (Li-.I’.(Z. oi JJD, pertairiing to East District shall be

i‘ _|,]_i\_x\._ _ . .4 . ‘, ‘wt Hut t '1 l 04. In t.i~.t l\/ls..S0t1iltii, l.tl. M.M. 04 is on leave or not available due to any
.».i, lltt ll l|lt' tlltllt‘\il|tl Wlllh ‘sllrlll he |lill tip lJ(‘lUl'(' the undersigned for further marking. In case

I
it ~\ i in in it in to lt l\t ui tlilitl itusuu) Ul the iiiideisigned, the application shall be placed

I'll‘ l il. i\til\'lM int iiuiiltiiii; ii iti.iiiv Ullll‘|' I.tl. Magistrate.

' ‘ ll" -'|‘i*l\\-llitiin lot ‘\ltlll'ii\t'lll U/i, ltiti t1i".l’.(;. oi any child/victim less than 18 years age,
..‘.iiLli‘lvl‘\llL'Mi=ll ‘l‘t iit st) /\t i ‘til ltllliy .i|>p‘lit~niioii ctmstittiiiiig crimes against women ti/s 376 to 376D [PC

l cl’ i,. .’ t ii.i tiiiiiis, s i.tl it‘ iiiuikvtl by the lil!(l(3l'Slgl'l0(l or in her absence or her being on leave,
out l <1. .\t MM .iuti ll] llit' ill)h(‘lll e ul l.tl. /\(..i\/IM, shall be marked by the Duty MM of that day.

"'|\'l-llYl\ .i lt'|iI.ili' tillitvl).

i ~i ‘i llll.‘ i'(llitt‘llit‘tl Mlvt Whlll‘ recording statements Ll/S 164 Cr.P.C. shall keep in mind the
‘L'\ :\iill!\ .»i set-iioii 25 tit 26 oi the Protection of Children from Sexual Offences Act, 2012 which

' -'~"ll\ i-i.i~._itlt-s ilt.t‘t)lli|)dliylIli2, til Pattenis/i'epi'esentzitive, confidentiality, taking assistance of
l.ill\l.ll'.ll il\lL‘l'|)l(‘lt.‘l', il i'etiiiii'etl 8: in case oi nienlally Oi‘ physically challenged persons audio-video

I"=£ll!H[ \l|l)|i‘\l in .iv.iil.iliilit_y til siicli means.

** i il‘ Will ho conducted in manner as mentioned in the Circular No. 2512/41028-41118/CMM/
i“>i~"i' tl='liO(l 0-4 06.2003 & 4740-80 /CMM/2003lDelhi dated 09/07/2003. Ld. ACMM & MMs
iii.»ct~vti=iit; lor conciuciing TIP at Mandoli Jail. shall not leave the court premises before 03.00
-‘xi _i~-;; .'lll(.‘l' completing the work fixed in their court for the day.

/

(PREE IAGARWALA)
Chief Metrop lilan Magistrate (East),

Karkardooma Courts, Delhi\... H (s 4t.\'iM/i;z\S'l‘/KKD/Dullii Dated:3_&02.2o24
4 \||l\ liir i'iiltit"in.itioii tur-

lliv l it l(t‘glSiltIl‘ (leitcttti, l-lighC0iii1 of Delhi at New Delhi.
5 ill!‘ |'t:!It =;i.i| |l!‘all"l.'l oft Sessions Judge (t‘tQ,] and West, THC, Delhi.

i i lit“ l'iiiii_it>al District & Session Judge East. North-East, and Shahdara, Karltardooma Courts, Delhi.
. l"ti""_'-il imtrici st Session Judge, New Delhi, Patiala House, New Delhi.

int l'lii'.t|!n1l District 84 Session Judge North, and North-‘West, Rohini, New Delhi.
ll'l' iw Hll iii.il District St Session Judge, South-West, Dwarka, New Delhi.
il't- in tut tpnl District St Session Judge South, and South-East, Saket, New Delhi.

; liu Piiiit ipal District 8: Session Judge~cum-Special Judge, PC Act (CB1), Rouse Avenue, New Delhi.
12,. t \t\i_ tjuiiiral tutti West (Tis l-lit/uri), New Delhi (PHC), North 8t North-West (Rohini), South- West

,l-'2‘-.|Z south Rt South-F.ast tSaketi. North-East and Shahdara, Karkardooma Courts, Delhi.
t ~t l .' *-i-zieitiiy. l)l SA East, Karltartlootna Courts, Delhi.

. \.=; llll ! . .\/lvlrt/pflliliiti Magisti'aies,.iF.ast District, Karkardooma Courts, Delhi.
\/' tilt‘ int tuirtgt-. District Couits Web-Site Committee, Tis l-iazari Courts, Delhi.

l * lltl' int ii.it_t;t- Computer Branch, Karkardooma Courts, Delhi. (uploading on Layers/Web-Site).
.. \.t![l\'!lHl\‘l.\ll'fll Admit. tlflll Care Taking Branch, Karkardooma Coui1s,_Delhi.

lil(lhlii.',(’ l’ot)l Car. lsarkardooma Courts, Delhi. ‘
.u nut t ‘Pall iininch, Karltarclooma Courts, Delhi.

f 1.-ti ii.i Ill pI0$t'CUll0li, Delhi thr. Prosecution Branch, KKD Courts, Delhi.
t l't\'l l’\lll_i( i’rost>tutoi. KE£i'l<i.ll'(lO()lll;i (lourts, East, Dellil.

'|t‘ I t)lll|Il|1\$lt)nl'f 0| Police, Delhi ill'lLl DCP, East. Delhi.( Through Chowki Incharge KKD,Delhi.)
is l f, li"|l§l)ll), lihdi Jail. D0lhl/ New D0lhl.

wt ,. up ltit hurgt-, Kai‘itard00ma, Delhi.
'. =lt)llildltO|l (jenter. Karkardooma Courts, Delhi.

. itl1‘fl(.l)Ill(‘|’['rlC(’ Room, Karkardooma Courts. Delhi.
4 . Ul ii,ilt».itliiig on layers/Web-Site.
' .>llit-.- ()l'lll'l l~'il('.

(PREETI WALA)
Chief Metropnli an Magistrate (East)

Karlcardooma Courts, Delhi
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